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I, vishwa Bandhu Meena, S/o Bhagwati prasad Meena, aged about 29
years, presently working as Scientist-C in the Ministry of Environment, Forest
& climate change (hereinafter referred to as MoEF& cc) do hereby, in my
official capacity, solemnly affrrm and state on oath as follows-

and circumstances of the instant

present affidavit on behalf of the

records maintained therein.

the

1.

all

3. That in exercise of the powers conferred by sub-section (1) and clause

(v) of sub-section (2) of section 3 of the Environment (protection) Act,
1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, Ministry of Environment and Forest had

notified the coastal Regulation zone Notification, lg(_i_ on l9,h

February, 199r, which, inter-alia, provided classification of coastal
Regulation zone (hereinafter referred to as cRZ) areas and norms for
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ir'

regulating developmental

subsequently amended from

activities therein. This Notification was
tirne to iime.

4, That it is subrnitted that in supersession of the cRZ Notificatio n,7gg7,the coastal Regulatio n zone Notificatio n, 20ll was notified on 6,r,January, 2011 for reguration of developmentar activities arong the
coastal stretches and to ensure the rivelihood security to the nrn",
communities and other locar communities, living in the coastar ur"ur, ro
conserve and protect coastar stretches. A copy of cRZ Notification,
2011 is annexed herewith and rnarked as ANNEX'RE-RI/'.

5. It is submitted that as per para 3

Setting up and expansion of
warehousing except hatchery and

activity in the CRZ areas.

(iii)of the cRz Notification, 2orl,
fish processing units including

natural fish drying is a prohibitect

It is most hurnbly submitted that as per the said cRZ notification,
thestate coastal Zone Management Authorities (scZMAs)are
primarily responsible for enforcement and implementation of the
provisions of the cRZ Notification and compliance of the conditions
stipulated thereunder, the powers either original or delegated, under the
Environment (Protection) Act, 19g6. The provisions related to the
composition, tenure and mandate of ScZMAs, have been notified from
time to time by the Ministry. The main function of these Authorities
include amongst others, enquiring into the cases of alleged violation of
the provisions of the cRZ Notification, 2011 and take appropriate
decision including power to enforce provisions under section 5, r0 and
19 of the Environment (protection) Act, 19g6.

7. It is respectfully

prej udice reserves

if so necessary

submitted that the answering respondent without
his right to file an additional affidavit at alater stage,
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8. It is respectfullysubmitted that in view of the above mentioned facts, the

respondent humbly prays that the Hon'ble Court may be pleased to pass

such order as deemed fit in the interest of the justice.

,-\ DEPONENT
IqTq St{ frrrr

VI$HWA 
RAND'HU MEENA.toft ,,sI ,ii[*ilr,*T ,,* ,,

qqf-q{ur

, 
M i n i s t r y J; iil,,i ffi"r%p" ffiH^ffi h a n s eslftq r,rqf*r"q (qft".{; ei;):;j*i R. o (wz), nir'pi.l

VERIFICATION

I, the above named Deponent, do hereby verifo that the contents of the above

affidavit are true and correct to my knowledge as per the records of the

answering respondents. No part of it is false and nothing material has been

concealed there from

Verified at Bhopal on this. .t+t day of Dec ember,2020

$OLNMhiLY AFf;!i:tlliij[]

DEPONN,NT

ftqqqg fr"rr
VJS{WA BANilHU MEFNA

qqmtu.*;$##fffiffi#;
Ministry of Envirc;nme.nt, foftst & Climate Changr:

d ch ?irTrliFid ( riftun grx), q)qni / R. o ( wz ), ri i r,rpar

[r,lj:ir:ORE
i'.'ir\[Vl H i-)IVIE HT

MAH E$H KUMI\R CI{fi IJ NHARY
N Ol AR YIADVOCATF, BHOF,I\L (INt}iA }

t I 0rr 2020

: i:::nafurt:
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